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Will the Minister of COMMERCE AND INDUSTRY be pleased to state: 

                     वाणिज्यवव द्यग म त्री 
(a)  whether the Government proposes to protect the rights of Foreign Institutional 

Investors in the country, if so, the details thereof; 
 
(b)  whether India accepted the Investor to State Dispute Settlement instrument of 

international law; 
 
(c)  if so, the details thereof; 
 
(d)  the manner in which the model bilateral investment treaty is different from the 

previous bilateral treaties signed with foreign entities; and 
 
(e)  the steps taken by the Government to protect the interest of the domestic 

investors? 
 

ANSWER 
 

वाणिज्यवव द्यग ााज्यम त्रीस्वतं त्र्रभााा(स्ीमतंीिरममलााीीतंाामि( 
THE MINISTER OF STATE (INDEPENDENT CHARGE) 

OF THE MINISTRY OF COMMERCE & INDUSTRY 
(SHRIMATI NIRMALA SITHARAMAN) 

 
(a) to (e): Information is being collected/ collated and the same will be laid on the 

Table  of the House. 
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